IN THE CERTRAL ADMINISTRATIVE TRIBUNAL :HYDERABAL BENCH

AT VYDERABAD

*
0.A.952/97. Dt. of Decisiop : 01-08-37.
S.Ramachandran .. Applicant.
Vs

1. The Commander,Works Engineer,
Mudfort, Sec'bad.

2., The Chief Engineer,Hyderzb:ad Zone, .
MES, Sec'bad. _ ’

3. The Garvison &ngineer, MES,

Golceonda, Hyderabad-8, .. Respondents.

Counsel for the applicant : Mr. K.Venkateswara Kao

Counsel fcr the respondents : Mr,V.Rajeswara Rao, AdSl.CGSC,
CORAM:
THE HCN'BLE SHRI R,RANGARAGAN : MEMBER (ADMN,)

THE HCN'BLE SHRI B.S.JAI FARAMESHWAR : MEMBER(JULL.)
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ORDER

ORAL ORDER (PER HCN'BLE SHRI R.,RANGARAJAN : MEMBER (ADMN, )

Hear§ Mr,K.Venkateswara Réo, learned counsel for the |

spplicant and Mr,V,Rajeswara Rao, lezined counsel for the rcspondeﬁts.
2. The applicant was dismissed from service by order lo.1584
762/EIC <+, 20-6-97 (Annexure=-I), The applicant submits that ther;
are lct cf technicazl irregularities committed by the respOndgnts in

issue of the Jdismissal order. TFirst of §ll he states that the

Wink

Principles of natural justice is nct followed,. ip.. th:t the neces&Lry

- 1
st

documents on which the charges was framad was not supplied to him.L

Secondly, the learnad counsel for the applicant submits that nc g

proper enquiry was conducted. The enquiry has to ke conducted in
{

accordance vith the rule £ 14 of toe CCS(CCA) Rules, Inspke of tbf{:
|

the enguiry was ccnducted under Rule 16 of the CCS (CCA} Rules, Hernfe

the applicsnt submits that it is a fit case to be ccensidered by th%u
Tribunal witﬁout asking the applicant to.ﬁf{avail the &alternative
remedies gvaikable to him by filing an appesl tc the appeliate
guthority.

3. This OA is filed for setting acide the impugned dismissal
order ¥¢.158/762/EIC dt.30-6-97 (Annexure-I) issuved by Comwander
frorks Engineere (R-1 herein) by holding the same aé=arbitrary,
illegal, vidlastive of x*ﬁi%fg CCS(CCA) Rules, 1965 and Articles

18 gnd 16 of the Constitution of India and principles of natural

justice and#or & consequential dir=cticon to reinstate him in service
4, The contenticie made in this OA are to be considered by tJ%
abpeallate%uthority~who iszéuasi judicial au*treority. We have no |
doubt in mind that the cuasi judicial authority will—ﬂﬁgﬂ?onsifer |
éihis contentionsth'le disposing of his avrezl. Though the Bench

Y.
A‘Tﬁﬁ?tcan decide-ﬁ@rﬂaﬂﬁ@ﬁ@?:this CA,even though the applicant has f

not éyailéd' the alternative remedies pvajlable,we feel that the
ol i
w3 e

& guiek rpeséxt bv abpealling zgeinst the orders

applicant willl
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of the dismissal to the appeallate authority.’éfbrther assist the

applicant we gzlso feel that 5 time bound gcheﬁule may be given in

L

this case for disposal of his appeal.

5. In view of the above, the applicint if sc advised may

file a detailed appeal to the appeallate authority including s11

the available contentions to him within a period of ore mconth from

the date of receipt of a copy of the judgement. If such an appeal ‘

is received by the concerned appellate authority then that appesllats

authority should dispose of -the appeal in accordance with law giving'%
Aatailed speaking order on the cententions raise@ by him. within a !
period of two months from the date of receipt of that zppeal,

6. The OA is ordered accordingly et the admission stage

itself., MNo costs,

_ (}\[\}————/21/- |
&‘Mﬁ/;;:ss—mm) - (R. RANGARAJAN) ']
i

MEMBER (JUDL. ) MEMBER (ADMN. ) f

V&7 |
Dated : The 0lst August, 1997, ﬂh - | “

(Dictated In the Opern Court) P 3 1
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Copy tot=

-{;f-
1., The cdmmander;'Works Engineer, Mudfort, SeL'Bad._
2. The Chief Engineer, Hyderabad, zone, MES, Secunderabad,..
3. The Garrison Engineer, MESR®, G olCOnda, Hyderebad._
.4. One Copy to Mr K.Venkateswara Rao Advocat% C.A I’ Hyd.
5, One Copy to mr V.Rajeswara Rao , Addl CGSP.C AT, Hydebabad.
6; One copy to The D,R,.(A),.

-

7. One,Dmplicate.Copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

M.A. No, 982/1997 in
O.n. HNo. 952/1997

Date of Decision:
29th October 1997

BETWEEN:

1. The Commander; Works Engineer,
Mudfort, Secunderabad.

2. The Chief Engineer,
Hyderabad Zone,
MES, Secunderabad. _ .

3. The Garrison Engineer,
MES, Golconda,
Hyderabad -~ 500 008 .+« Applicants

AND

S. Ramachandran .+« Respondent

Counsel for the Applicants: Mr. V. Rajeswar Rao'

'Counsel for the Respondent: DnMr. K. Venkateswar Rao

CORAM:

THE HON'BLE SRI R. RANGARAJAN: MEMBER (ADMN.)

ORDER
(Per Hon'ble Sri R. Rangarajan: Member (admn.)

Heard Sri V. Rajeswar Rao for the applicant and
Sri K. Venkateswar Rao for the Respondent.

This M.A. is filed for extending 4 more months in
complying with the direction given in the O.A. The 0.A. was
disposed of on 1.8.97 giving them 2 months time to dispose
of the appeal from the date of receipt. of the copy. It is

‘now stated that the appeal was submitted on 18.8.1997 and

h | —" . . ‘002
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they require 4 more months from 18.10297 to comply orders

of this Bench.

Thé learned counsel for the ReSpondent% in the
M.A. opposes the same and he submits that the time granted
is sufficient and the Respondents in the OfA. are not taking
any action to comply with the directions of this bench.

Hence he submits that no extension of time. need be given.

I have considered the submissions of both the
sides. Under the circumstances the time for compliance is
extended up to 15,.,12.,.1997. No further extension of time

will be given.

M.A. is ordered accordingly.

(R. RANGARAJAN)
MEMBER {(ADMN.)

Date:

29th _October . 1997 - .
‘ﬁhWZD v ﬂz_.__J
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MA.982/97

DA, 552/37

Copy to:-

1% The Commander, Works Engine@r, Mudfert, Secuncerabad.

2
3.
4.
S
G.

7.

Srr

The
The

One

One

Cne

One

Chief Encineer, Hyderabad Zone, MES, Secunderabad.

Garrison Enginger, MES, Golconda, Hyderabad..

copy to Mr. U. Rzjesuara Rac, Addl.' CGSC., CAT., Hyd.

copy to Mr. K.Venkatesuara Raag, CAT ey Hydi
copy to D.R.{A), CAT., Hyd.

duplicate copy:
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Admitted and Interim Directions’
Issued. .

Ay llDUE.’d

Disposed of With DiTections.

Dismisscd
Dismissed withdrawn
Dismigsad for Default
0edurid /rejeebed—

~No order as to costs.
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